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1  . Secreta.ry,.

Department of CbjJture,
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Development, Kbastri Hhawan,
New Delhi.

2. Director f Adm.i n i atrat i on )
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.lanpath, New De 1 h i .
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O R D K R BY CIRCOIJ

The preaent HA No.241 of 2002 haa been fi led by the

appl icant for review of the order paaaed in OA .No. 2770/2001 on

13.H.2002.

2. In the HA the revM ew appl icant haa taken more or leaa

the aa.me grounda to argue the HA, which he had taken whi le

arguing the OA. Whi le del iv^ering the judgment, al l the grounda

were conaidered. No freah error haa been pointed out which may

cal l for review of the order. Further, the HA doea not. come

within the ambit of Order 47 Hu 1 e 1 (-FC? read with Hu I e 22 (3)

(f) <i) of the Adminiatrative Tribunala Act.

3. In view of the above, nothins- aurvivea in the HA.

wh!ch i a acco rd i n?1v d i am i aaed.

(K jldin SinjJh)

Member (A)
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